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BEFORE THE NATIONAL Gl~Efi,N TIUBLJNAL 

PRINCIPAL HENCH, NEW DELHI 

0.A. No. I 034/2024 

In the matter of: 

K Sanjeev Dogra 

.... Applicant 

Versus 

State of Himachal Pradesh and ors. 

. . . . . . Respondents 

Response on behalf of Respondent No. 4 

Most Respectfully Showeth: 

1. 
A'i{Es·rco 

Oath Commissioner 
OHARAMSHALA 

That the present Original Application has been 

registered on letter dated 08.01.2024 sent by Sh. K. 

Sanjeev Dogra to the Hon'ble NGT regarding illegal 

sand mining alongside Chaki river between 

Kandwal-Lodhwan-Tipri belt, Tehsil Nurpur, 

District Kangra H.P. In this matter, the Hon'ble NGT 

vide order dated 07/11/2024 constituted a Joint 

Committee comprising of District Magistrate, 

Deputy con , - ione~ Kangra, Himachal Pradesh State Pollution Control 
n r;:lm<h;\•::i Kangra - - -· " J -· 
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Board (HPSPCB) and Central Pollution Control 

Board (CPCB) for verification of facts and 

submission of report. 

2. That in compliance to the above directions, the Joint 

Committee inspected the area in question on dated 

02.12.2024, 04.04.2025 and 05.05.2025. The Joint 

Committee filed an interim report dated 08.12.2024 

and final report dated 18.03 .2025 before Hon'ble 

NGT. It is submitted that with respect to illegal 

mining as per the joint committee in its final report 

dated 18.03.2025, the compliance report has been 

submitted by the Mining Department vide letter no: 

1544, dated: 04/10/2025 for curbing the illegal 

mining. (Copy of letter is enclosed herewith as 

3. 

Deputy Commissioner 
Kangra 2.t Dharamsha\a 

Annexure-1.) Further the reports of action taken for 

illegal mining activities by the Sub · Divisonal 

Magistrate, Nurpur vide letter no: 547/RSDN, dated: 

3010912025, Sub Divisonal Magistrate, Indora vide 

letter no: 285/Reader, dated: 09/10/2025 & Add. 

Superintendent of Police, Nurpur vide letter no: 

43 872, dated: 29/09/2025 is enclosed herewith as 

Annexure-11. 
\ 

It is submitted that with respect to HPSPCB, the joint 

committee in its final report dated: 19/03/2025 

observed that the stone crushers are yet to fully 
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ATTESTED 

comply with the "Environmental Guidelines for 

Stone Crushing Units" issued by CPCB in June 2023 

including installation of dry extraction cum bag filter 

followed by cyclone to be provided for control of 

emissions. During the first site inspection conducted 

by the Joint Committee on 02/12/2024, some stone 

crushers were found discharging waste water 

containing silt in the river. However, during the 
' 

(( . . r 
Oath Comm1ss1one 

Second and third site inspections, the Joint 

Committee observed that stone crushers had now 

taken measures to desilt waste water and store clear 

water for recycling by constructing earthen ponds. 

For the past violation, environmental compensation 

of Rupees 2,37,500/- was imposed on Mis Diamond 

Enterprises Stone Crusher Village Barikhad P.O. 

Lodhwan Tehsil Nurpur Distt. Kangra, H.P; for 

discharge of overflow wash water from the outlet of 

settliRg: c~~mber leading to Chakki River. ·Further OHARAMSHALA 
... 

' 

the detail of the 14 stone crushers in the area m 
,, 

question is enclosed as Annexure-111. 

4. HP State Electricity Board Ltd (HPSEBL) in view of 

recommendation and conclusion of joint committee 

in its final report dated: 18/03/2025 has submitted 

their reply from the O/o HPSEBL Electric Division 

Indora and Electric Division Nurpur vide letter no: 

Deputy Commissioner 
Kang~a r:t Dl-:aramshala 
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AYW TED 

Oath Commissic1:'1er 
DHARA\\\S! ·I'.'. <\ 

2930-32, dated: 01/10/2025 and Letter No: 2461-63, 

dated: 06/10/2025 respectively wherein it has been 

reported that proposal for separate feeders for all 

crusher unit has been submitted and also informed 

that work for replacements of electronics meter with 

smart meter is under process under RDSS Scheme. 

(Copy of letters are enclosed as Annexure-IY.) 

Prayer:-

In view of the submissions made hereinabove and 

facts & circumstances of the case, it is prayed that 

the petition may kindly be dismissed qua the 

replying respondent. Any other order deemed fit 

may be passed in the interest of justice. 

Place: Dharamshala, H.P. 

Date: !9.:tq.~~~ ..... 
Re~No.4 

Deputy c . 
Kan ommrssioner 

gra at Dhararnshala 
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ATTESTE:.0 

Oath ~missioner 
DHARAMSHALA 

BEFOIU( TIU'. NATIONAL Gl~EEN TIU BUNA L 
PIU NCIPAL HENCH, NEW DELHI 

O.A. No. 1034/2024 

In the matter of: 

K San.iecv Dogra 

.... Applicant 

Versus 

State of Himachal Pradesh and ors. 

. . . . . . Respondents 

Affidavit in support of Response to the O.A. No . . 
1034/2024 on behalf of respondent no. 4 

I, Hemraj Bairwa son of Sh. Ramkaran Bairwa, 
Aged 3 8 years, presently posted as District Magistrate, 
Kangra at Dharamshala do solemnly hereby declare on 
oath as under:-

I . That the accompanying response to the 0 .A. has 

been prepared at my instance and under my 
. I 

instructons. 

2. The contents of para no. I to 4 are true and correct 

to the best of my knowledge and derived from the 
\ 

official record. No part of its false and nothing has 

been concealed there from. 

' issioner 
Kangra at Dharamshala 

Certified that !his ~ lf10,11·!1 /JJS bCCIH. . . . . ;J oath/ affirmation before me a. I 'I nu I 0 J i . I 
Certified That The Above W~s decla d 

expl;iined in vernacular/English 10 11 ""' 10 I 0 I 0 ' No. ~ D _ 0 - \J ) 5 · .., ' ()() Y1 YJt1 
Sh 11. N,l~ 11 .. ~'"" 3" IHI\ ~-II .......... This 0ate .. ~:--filTuiii ... ~ .. of20 -· ate. - ·-T~ 

./Smtr.w.i!v.\ .. ClWJ~.~ IU/ .. \'.! . . .:".' 8 Sh IS t l1 nA111k ~2t nm ~EPO 
deponent h y . m +JPJ,WJ • (. .]JJ.J(J.~1 NENTislde~y~·tl[l ' . ~ 

· w seemed t have perle lly ~ 1.1 .. Ah ~~ f~ 
understood the tlhe . o. epo. nent whor~~,l,~ersonally ~~.OJ¥PA?n1 . . .~w.1'll\li\l.L.. . " . L e . 

I same a time of making there of identified by ShM:-~1.flW!~QJ •• ~a'rsp~ S1gnatUre of the ldentificatic;i. .......... 1-= ~1'.Jl 
llv personally known to me. 0 il ./C . 

Oatht1Jmmiss1oner f'i<>th ~.,. ... ;~-~- a'fff Com s1on ' 
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ATTESTEJJ 

Oath ctmissioner 
DHARAMSHALA 

Verificntion:-

That the deponent further declares that the contents 

0f the above affidavit para No. I & 2 are true and correct 

to the best of my knowledge and belief. No part of its 

false and nothing has been concealed there from. 

Verified at~~n this f O JJ1 day of Oct,2025 

¢:..t 
Deputy Commissioner 
Kangra at Dharamshala 

Certifi:-d tha.t this affidavit has been read ever arid 
explained~in ve~nacul<ir/English to H ind~· t.o 
Sh./Smt .•••• . ~JUU3$./)/!) . 
deponent wh ·~r:: · ·· ..... .... seemed to have rerf.,ctl, 
understood the same at the time of making itie.~e o~ 

Certified That The Above Was declared as 
oath/ affirmation before me aJI/i ii!iiiif.i . 
.......... ThL<;~ o ..1.ct;,lJ;;:; .. ar ,?,(}i:~::::::==:_ 
By Sh./Smt. • .. ~ut.~3t.J).l!J.~ 
Deponent who1ff!t.'' persoric.i!~kf),q~fl to · 
identified by Sh. ......• ~.1!..lf.J:Jmo is 
personally known to m . . 

oait:'Timissioner 

ftv 
Oath Commissioner 
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Sir. 

l)r Il-N TOANo.1034/2024- IJ,~l/~ 
No.: Udyog Bhu)-1 .nghn- 1 

' 

m , ol'th, ~.11ining Olli· r. 

1 \ll'l ur Dist1. 1 mpur (IL P. ) 

mpur 

Th' 1\ ~sistnnl E1\\'ii-orn 11 '111111 Ji.11p.i1w .,., 
l lPSl' H 1 )hnrnm: linln. 

Di:--11. r nn 1~rn l l.P 

l)utc<l :()q .. f() -2025 

b:11nrding · mp1inn ·, lf' 11 >11~bl, N( lT order in the matter of 0/\ I fo. 

10. 4/ ... 0 1 I' Sanjc ·v I ogrn Vs State or J liniadtn l Pradesh. 

Thi: is in r 'lercncc tu your i lfo..:c lc.:ltcr N >. I' '8/1 034 f 2017 Fi Je/25-3 I 72-
x~ fai i -l - )9-~02.- on th' : ubjcct cited above vide which you have requested to compliance 
~'~\h )~1c r ~omm _'n?ati n n~nd' by the Jo ii~l I nsrcclion Committee in the matter of .A . . o. 

- 4 -0 ... 4 K. .1nJ \. D gia V tnte of ll11nachal Pradesh & Others. 

In this regard the point-wise compliance report is as under : 

1. It i ' re ·µ ctfully submitted that the to check the illegal mining activities in the area under 

qu stion the department has granted 12 no. of mining leases to cater the demand and to 

ensure the legal supply of the mineral. The mineral in the left-out area is lying as an open 

tract sharing its boundary \vi th the State of Punjab. It is submitted that the Chakki river act · 

~ s a boundary between the States of Himachal Pradesh and Punjab, however om times 

during the rainy season, due to the frequent movement of Chakki river, tht: t1ow direction 

of the ri\·er changes \·vi th time. which renders enforcement challenges ford m rc·1t.on of 

the boundar_ . A such, in '~bscnce of proper Stal~ boundary the. area b comi;: sus ·epti l 

for 111 gal mining. This office has sincere to check illegal mining activities and has 

conducted regular surprise raids along the Clnkl' i River~ specifically in the Kandwal­

Lodhwan-Tipri . During the financial year 2020-2021, 2021-2022 2022-_0_3 __ 0_" -_0.:..4 

and 2024-2025 Total 292 Nos of cases have been detected by the department al ne with 

hakki River Kandwal- Lodhwan-Tipri and fine to the tnne 22,90,600 h.s .. H m· ,. r it 

is p 11inent to mention here that the Government, vide Notification date l l S. l -.2 ~ l, has 

delegated powers to twenty-five (25) officers/ flic.~ i~il s from the Department , ot lndu. tri' '. 

Revenue Police, nnd rarest nuthorising them t fi le\ ritlen complaint b ·for~ court. ot 

com pet en t j uri sd iction in respect of i llegn I mining nnd trnn portal ion or min nl Is .. 

• • v l . ~\· t \ 11 l J Q?4 constituted a Jt is furth r Tnf rmccl that v1dc tills ol l1cl! th.:t ( ,1 ec . ..,.~ -
l' f\ l' . In pee tor ·me\ th said duty holders are 

J· lying quad under the supervision o ,. 111111 g 

sincer ly performing their duties. 

CJ~ Scanned with OKEN Scanner 
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2
. It i Inunbl) ·ubmitted thnt it has b c.:n provided under rule 34 (v) of The Himachal 

Pradrsh Minor· JVlincral ( onccssio11) and Mincrnls (Pretension of illegal mining, 

Transporf :1tion and StoraJ.!c) f{ul<.·~- 20 I::; l ltn!: -

. . · ·l 11 111 J'"' h, h'HH!ed ov 'l' to the leosc liold~r, after it is duly demarcated by 
M11111H:i; ' JtC s l:l l ·' < 

·11 I t'fi, I I> ·011c ·med mining officer. Further provision permanent l oundm) I 1 ~rs nn<. ·er 1 ( · 

has also bl'Cn llladc rn1 i ·r l"'ul · 19 (S} that: ----

. 
1 

II . t I · . '''tl c~ 11 ·11sc ere ·t nl ull ti1rn:s 1rnti11U1in and keep in good repair 
"l he kssc1..' s w ,1 11s t) • • 

lo i11c.licul the denwrc.:.alion sho wn in the plan 
l'('t1n1.fo1Y marks and I illms nee ·ssnry 

. 
1 

I, . . , ·~ l ,,1·,,w to til e above provisions of Rules the matter for non-
annc:xcd to t l ' c,\sc · . 11 v 

"'stablishm ""nt b und:H') pillars of G no. of mining leases as pointed out by the Joint 

ln~J c tion mmittce during the visit . Il is informed that this office already issued 

ir" ~ti 1!1 ' rn all le-1seholders vide letter No. Uclyog (Bhu)-Laghu-NURPUR-~GT OA 1 o. 

10:--1-L O_-t dated 20.09.20_5 to erect boundary pillars at each corner of their respective 

lea · areas. all the mining leases in the area were handed over to the lease holders after 

proper demarcation of the area and establishment of boundary pillars as per the provision 

ontained under Rule 19(5) and 34(V) of the i-bid Rule, however, owing to the river-bed 

topography of these lease areas, the boundary pillars so erected arc often eroded or washed 

v,·a · during flash floods. Accordingly, after the conclusion of the monsoon season, before 

allowing the mining work in the respective lease areas the respective lease holders were 

instructed to re-erect the boundary pillars in consultation with the Revenue Department. It 

is also informed that out of aforesaid six no. of mining leases, only four no. of mining 

leases are presently operational. The mining lease areas granted in favour of l\'l/s Nandi 

S tone Crusher and Mis Bhandral Stone has been expired and are currently n n­

operational. In respect to the ·remaining four (04) mining lease areas, granted in favour f 

!vl/s Ankur Stone Crusher, Mis Shiva Stone Crusher, 1\1/s Shivam Stone Crushc-r ~ t:md 

Mis Goldmine Stone Crusher, the respective lease holders have re- erected the bom1 ary 

pillars, after getting demarcation of their mining lease areas in consultation with th~ 

concerned Re venue Department nncl 1hc 111ining activities are confined to tht' re .. p ctive 

mining lease area. The Undersign d has visit lhe aforesaid 04 mining l '\S 'are·l nlongwith 

field staff During the visit of mining lease the boundary pillers r ted b , the lease 

holders a as per the dcmarrntion by the revl!nu' cl 'lYtrlm nl. The photocopy of the 

demarcation reports aJong ,,vi th boun lnry pillars me annexed at Annexure A- l. 

"' - -

CJ; Scanned with OKEN Scanner 
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\\ ith rcgnrd to the adopti m or ndvanc.:cd technology fi r assigning geo-coordinates, it is 

rcspe tfull · submitted tlrnl th snid lea ·c mca arc r latively small in size which renders 

tlw pr~ i ·c :1 ionm '11( r (I n-coordinnlc . tcchnicnlly difficult and impracticable. 

l lo\\·L'\' 'r. it i!' p 'rtincnt to 1ncnlion tlwt th<: nppr 1 cd Mining Plan viv idly specifies and 

1 rn\'i ks th' )co- ·ool'dinales ortl11..· r · ~ pcl' liv · 111ii1i11 , lease areas and the mining activities 

arc within thl' hl)ttt\dary pillnr.' ol' th • 1ni11il1l', I ·11 si.; '1rcn. 

J .lt i" humbly s\1bmitt 'd that d' ·iph "'rin, satellite dnt a f'or til e; idcnlifi cf.1tion >f ill egal mining 

n1. ti\'itk: l \)S'S s '\'cral i1lh~1 · 'tll ·IHllkn >cs. Tile Satel lite itnagcs only pr vides the aerial 

Yt~\\· of th" minin~ nctivitics b ing cnrricc.l out on the ground ancJ is unable t distinguish 

h twc 'n kgal and illcgnl status or minin J being undertaken. The Satellite pictures al so 

~nnot 'aptur"' the r gistration number of vehicles. Besides it is difficult to decipher 

through at ... 11 ite pictures whether the vehicles are transporting legally mined mineral or 

o h rwi c. ln fact, for this purpose vehicle · are t·equired to be intercepted physically b .. 

1h duty holders to check the documents i.e. transit passes etc. to ascertain the legal source 

of mineral. As such, monitoring the illegal mining activities through Satellite does not seem 

to be purposeful at present. These include resolution limitations, whereby the available 

satellite imagery often lacks the high spatial resolution necessary to det ct small-sea 

mining operations, topographical constrnints making it difficult to distinguish mining 

activity from natural geomorphological changes; and spectral similarities as exposed soil 

and sand resulting from mining frequently exhibit characteristics akin to naturall_ eroded 

surfaces. Moreover, illegal mining is often carried out in scattered pock ts or during hon 

jntervaJs, with rapid site restoration or camouflage thereby further reducing the likeliho d 

of detection through periodic satel lite surveilhnce. 

4. It is submitted that there is no provision in the Himachal Pradesh tvlin r Mineral 

(Concession) and Minerals (Pretension of illegal mining, Transportation an i t a;;-e) 

Rules- 2015 to provide the Retaining structure nU rtlong the mining lea. e area . h wev r it 

has been provided under rule 35 f The l lirna hal Pradesh Minor Nlin ml Con... ion) 

and Minerals (Pretension of illegal mining, Trnnsp )l'tation and tornge) Rul - _OlS that: 

'No mining lease or contract hall be grnnt d unless ther i , a mining plan approved from 

the competent authority. The said mining plnn shnll be prepared in form - ~ tvl'. 

It is ubmitted that for the c.icntific dcvcl pm nt o[ mine the lessee i bound to work in 

the mining lease area in accordance with the scheme shown in the Mining plan. The mining 

a~ Scanned with OKEN Scanner 
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pJ~ns for all the mining Jen es granted in th area has been approved as per the provision 

contained under r lcvant Ruic nnd the provision to provide retaining structures as well as 

check dnm ar itc spcci fie wh 'r~ er rcqu ired kcepi ng in vie\.V the location of the lease 

nrca and pr fi1 c of' the river. As for ns rctni11in 1 structure tov1ards the outer periphery of the 

mining lcn, '. is con crncd. all of' the lcn:t: holders hns established the proper boundat)' 

pillar, a. per th prnvision ·n111ai11~d und ·r l{ul c.: 19(5 ol the I bid Rule as explained in 

pnra . u1 rn--· 

S. hi humbly :uhmitt ·d that th l! Dlstrid Survey Rerort (DSR) for Kangrn Di strict has been 

duly a1 I roved by the 'talc Environm nl Impact Assessment Authority (SEIAA) 

} Iima lnl Pr~1de. h in its 69th (/\) meeting held on 20 th August, 2024 vidc Agenda Item 

NL. l a p 'r the otificntions issued by the MOEF& cc from tjme to time. The rnstrict 

urve 1 R port for Kangrn District covers anmrnl replenishment studies which has been 

conduct d properly and provide an overvie\.v of mining activities in the district, 

incorporating all relevant features relating to geology and the mineraJ wealth of 

rcpleni ·li able and non-replenishable areas of rivers, streams, and other sources. The 

annual replenishment studies conducted for river Chakki is shown in the foJlm.ving table: 

,a 1 so. R11 er Boulder River bo ne 8Jjri Sa .d. To2I 

Ch~ ~: .· i i< .~ d . 181 .00000 1.08,00000 81. 0000 2.70.00000 

;,n r t Re. lenishment. 
/ 3.2 · .000 2.-r3,000 3,24,0CO 8.10.000 

It is further submitted that all the mining leases in the area has been granted after 

completion of all the codal formalities required under law and the Mining department is 

duty bo und for regulation above ·aid mining activities as per law. 

6. Does not pertain to this office. 

7 Does not pertain to this office 

8. Th hakh Klwd is a right b·1nk tribul'll)' ol' th Beas Riv ·r origi1nting th m n "\r J mjru. 

on lh \~/c . tern sid, of [ lnulucll1·1r rnn n ut th ·tltitu I,< f ""121- iVl tcr 'lb)\" ' tvl an Sea 

Level (Entry ;i l K[rngra fr >Ill 880 fvkt r abov' iv1 ··m ea L v ·l) nc·tr • 'anjhi Nnlla 

l ordering Cinmba di. trict. The Dhauladlrnr form th water divid bet\V en ri\ er l3cas on 

th 'outhern ·idc and river Rnvi on the Norlllcrn side. The river hakki flows through 

Bhntiym Sub Divi: ion and th n cnt r K·rngrn and th n flO\\·S through the Nurpurand 

·- l1-

a~ Scanned with OKEN Scanner 
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1t i.' rurthn su hrnittcd tlrnt till' .-u id l·lwd ii · j ~.; ilS II houndury belW(;<.;n tile.: St<1lc:s of'r li nwchal 

Pra i ':h :rnd Punj~1I. I !owe\' ·r. Ii ·i 11 g llu vin l i 11 11al11r ·• Iii · fl ow dirc.:d ion of' Lhc ri er . . 

·li ;mL!, ·s l \ ' 'I" t i111 '. re ndering Iii' clc111nrc;1li<J11 ( {'Ill• ho111Hlury hdWCt!ll IJ1 <.: L VO Sl<iles <I 

dirti ·n it task. This dyn:unic 11n l11r . nr !lit• rin·1· j ~; nlHo rt ~; ig 11ifi ·m il fo ·tor that c lrn ll c.:ngc~ 

Ii Id t)ffa·ial. in 1Ltrir1i11g illcgnl 111i11i11p 111·1i • il k ~ ; ori1ri 1111ti11g from lh c.: Srt1I <.: <1f"I 'unj[tb . 

. ln l''p.;11\.i l i th ... • :-\;lid l'L ·~1 11rn1 ·1 1dntin11. ii is i111J l't'fl il v · lo 111 ~ 11tio11 th11 the fJn!im; por al h· s 

already l c n l:rn1wh ·d hy tl1L1 dcp111·1111v11t 1111d 1ill tliL· 11p pl it.: t1 lior s fc>r 1rnnf "f'niining fe' scs 

:11 l 'ing r c ·in~d univ through oi1li11c 111 oc h.:. Fu rther. for n.:<d time regulation and 

111l nit 1. ring. th .... 1 ri11ti11 > or trnnsit pussc~ (W uml X f<>rms) is direct ly being done.; hy the 

mininri 1 asl' h )J krs through their web portal \.vhich has been Jink ed with Dcp' rtmentaJ 

v"l ~it . 1 he~" transit pas!:ies, after on li ne approva l of the compc;tcnt authority are 

!! n r:lt d 1n r'~·1 time format and carries tile information pertaining to the name an<l l ·ase 

~ j1 f ka ~ h Id r, detail of vehicle carrying the mineral and destination of transportation 

Et . It is lurthcr more submitted that authenticity of such Transit passes W/X) can b 

· d through any of the Android Phone by any of the duty holders to whom th po v rs 

ht:ck th illegal mining ha· been conferred. 

10. lt j · r -pectfu1ly submitted undersigned has already taken up the matter with con em d 

au horjties of HPS EBL vide Jetter No. Udyog (Bhu)-NPR-Mis- 1520-1523 dated 01 - l 0-

2025 to connect aJI the crushing un its \Vith a single feeder system from th near st.., ""' has 

pe ·the suggestions made by the Joint inspection committee. 

EndsL No. :-As above. 
Copy to:-

1 The Deputy ommission 
please. 

2 The Geologist (Zone-Jl) 
information plea e. 

Your Faithfully 

rvlininion\ er 
Nurpur, Di. tt. K·mgn H.P.) 
Dated C'l . - _ 5 

r Kangra al Dharrimshnln , District Kan 11 1":l l l.P f r information 

IJhraUl , ·1ddn Knsumpti, Shimla-9 Himachal Pradesh for 

-r) 

Jing Ol1icer, ~~pur ,District Kangra 
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From: 

To 

Subject: 

Sir, 

Sub Divisional Officer (C), 

lndora, District Kangra H.P. 

The Assistant Environment Engineer, 
Kangra at Dharamshala. 

No. ,!{ff SI /Reader 
Indora the dated O ~ October, 2025 

Regarding compliance ofHon'ble NGT order in the matter ofOA No. 
1034/2024; K Sanjeev Dogra Versus State ofHimachal Pradesh. 

Kindly refer to your office letter No. PCB/1034 of 2017 File/25-

3172-80 dated 20-09-2025, on the subject cited above. 

In compliance with the directions of the Hon'ble National Green 

Tribunal (NGT) in the matter of O.A. No. 1034/2024 titled K. Sanjeev Dogra Vs State of 

Himachal Pradesh, it is submitted that this office has already co.nvined meetings with the 

Deputy Commissioner, Pathankot and apprised the necessity of conducting a joint 

demarcation of the inter-state boundary between Punjab and Himachal Pradesh to curb 

illegal mining activities. 

Further, it is informed that mining challans amounting to Rs. 44, 05, 

095.76/- for illegal mining (3 Challan) and amounting to Rs. 28, 00, 0001- of illegal 

transporation (11 Challan) have been compunded during the months of November, 2024 and 

necessary steps have been taken with respect to mining-related actions and challaning in the 

concerned area. 

Further, mining challan amounting to Rs. 21,30,500/- in the year 

2023, (166 challans) and amounting to Rs. 5,35,900/- in the year 2024 (72 challans) have 

been compounded by the Police. It is also submitted that mining challan amounting to Rs. 

545001- only have been compounded during the month of December, 2024. 

This office has complied with the directions of the Hon'ble Tribunal 

in letter and spirit, and further action in coordination with the concerned departments to stop 

the illegal minies. 
Yours faithfully, 

Q :: Scanned with OKEN Scanner 
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OFFICEOF THE
SUPERINTENDENT OF POLICE
POLICE DISTRICT NURPUR, HP.

No. �3872 Dated:

To

The AssistantEnvironmental Engincer,

HPSPCB, Dharamshala, HP.

Subject: - Regarding Compliance of Hon'ble NGT Order in the matter of OA No.

1034/2024, K Sanjeev Dogra Vs. State of Himachal Pradesh.

Sir,

Please refer to your office letter No. PCB/1034 of 2017 File/25-3 172 dated

20.09.25 on the subjectcited above.

In this context, it is submitted that the desired information pertaining to Police

Department is as follows:
2025

2024
486

No. of Challans 818
42,61,500/

Fine 1,00,88,100
17

Case 16
39

Vehicle 31

Impoundedin
cases

Submitted forkind perusal please.

Yours faithfully,

Addl. Superintendentof Police,

Police District Nurpur, HP.
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OFFICE OF THE SUB DIVISIONAL MAGISTRATE NURPUR 
DISTRICT KANGRA HP 

No . . f>lf;\ /RSDN 
To 

Dated:-30-09-2025 

Subject: 

Sir, 

The Assistant Environmental Engineer, 
Himachal Pradesh State Pollution Control Board, 
Dharamshala, District Kangra (H.P.) 

Compliance of Hon 'ble NGT Order in the matter of O.A. No. 
1034/2024 - K. Sanjeev Dogra Vs State of Himachal Pradesh. 

In compliance with the directions of the Hon'ble National Green 

Tribunal (NGT) in the matter ofO.A. No. 1034/2024 titled K. Sanjeev Dogra Vs 

State of Himachal Pradesh, it is submitted that this office has already apprised 

the concerned authorities vide office letter No. 30/RSDN dated 23-01-2024, 

letter No. 203/RSDN dated I 0-04-2024 and office letter No. 435/RSDN dated 

25-08-2025 (Reminder) through the referred communications regarding the 

necessity of conducting a joint demarcation of the interstate boundary between 

Punjab and Himachal Pradesh to curb illegal mining activities. 

Further, it is informed that mining challans amounting to ~18,800 

( 4 Challan) have been compunded during the months of August and September, 

and necessary steps have been taken with respect to mining-related actions and 

challaning in the concerned area. 

This office has complied with the directions of the Hon'ble 

Tribunal in letter and spirit, and further action in coordination with the 

concerned departments to stop the illegal minies. 
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s. 
No. 

1. 

2. 

Name and 
Address 

Mahadev 
Stone 
Crusher, VPO 
Kandwal , 
Tehs il 
N urpur, Distt. 
Kangra 

Mis Shivam 
Stone Crusher 

VPO 
Barikhad, 
Tehsil 
Nurpur, Oistt. 
Kangra 

Status report of Stone Crusher units in respect to OA No. 1034 of 2024 as on date: 09/10/2025 

Status of 
current/latest 

Consent (Valid 
Till) 

Last consent was 
va lid ti ll 
22 .03.2025 
C urrent 
application for 
Renewal of 
Consent to 
Operate is 
Under process. 

17.07.2026 

Status of 
PMT 

granted by 
the State 
Geologist 

(Department 
of 

Ind ustrics) 
Issued vi de 
lett er no. 
3657 dated 
26.06.2025 
valid up to 
25.06.2027. 

Issued vide 
letter no. 
29 11 dated 
18.07.2024 
valid up to 
17.07.2026. 

Source of Raw Material 
as per the Mining Lease 

granted by the State 
Geologist (Department 

of Industries) 

Khasra no. 73 113 
measuring 05-40-07 
hect. (Pvt. Land/River 
bed) executed on 
24.06.2025 valid up to 
23 .06.2030 (05 years) 

Khasra no. 5,52 l , 523 & 
530 measuring 04-11-18 
hect. (Pvt. Land/River 
bed) executed on 
07.03.2022 valid up to 
06.03.2027 (05 years) 

Environmenta l 
Clearance from 

competent authority 

Granted by SEIAA 
vi de No. 
SIA/HP/MIN/57904/20 
16 on date 26.04.2025 
valid up to 05 year or 
validity of mining plan 
whichever is earlier. 

Mining Plan 
approved by the 
State Geologist 
(Department of 

Industries) 

Remarks 

Mining plan issued Consent granted fo r 
vide letter no. 8084 one stone crusher 
dated 05.12.2024 along with one 
va l id up to mining lease. 
04.1 2.2029 

Further directions 
have been issued 
vide this office letter 
no. 5504-06 date: 
09/10/2025 fo r 
compliance of the 
Environmental 
Guidelines fo r stone 
crushers issued by 
CPCB. 

Granted by SEIAA 7562 dated Consent granted fo r 
letter No. 40 I date 26. 1 1.2021 valid up one stone crusher 
06.04 .2016 vali d up to to 05 years from the along with one 
05.04.2023 & fu rther execution of mining mining lease. 
extended vide letter no. lease deed. 
932-939 dated 
15 .02.2023 for 05 year 
or validity of mining 
plan whichever 1s 
earlier. 

Further directions 
have been issued 
vide this office letter 
no. 5507-09 date: 
0911012025 fo r 
compliance of the 
Environmental 
Gu idelines fo r stone 
crushers issued by 
CPCB. 
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3. 

4. 

5. 

SCS Stone 31.03.2026 
Crusher 
Gram in 
Udyog, Viii. 
Barikhad, PO 
Lodhwan, 
Tehsil 
N urpur, Distt. 
K.angra 

Mis Bhandral 11.07.2026 
Stone 
Crusher, Viii. 
Gagwal, PO 
Bhadroya, 
Tehsil Indora, 
Distt. Kangra 

Mi s Mankotia 3 I .03.2026 
Stone 
Crusher. Vi ii. 
Tipri , PO 
Lodhwan, 
Tehsil 

Issued vide 
letter no. 
10378 dated 
06.12.2023 
valid up to 
05.12.2025. 

Issued vide 
letter no. 
2808dated 
12.07.2024 
va lid up to 
11.07.2026. 

Khasra No. 1549/585, 
1550/585, 586,587 & 
600 measuring 01-84-94 
hect. (Pvt. Land/Terrace 
deposit) executed on 
04.08.2023 valid up to 
03.08.2028 (05 years) 

Khasra No. 156/ l and 
156/2 (old Khasra no. 
156) measuring 03-71-27 
Hect. (Pvt. Land/River 
bed) executed on 
06.03 .2024 valid up to 
05.03.2029 (05 years) & 
505, 1816/506, 
183111692/512, 5 18, 
183311694/519 & 
1823/520 measuring 02-
03-34 Hect. (Pvt. Land. 
Terrace Deposit) 
executed on 05.03.2022 
valid up to 04.03.2032 
(10 years) 

Issued vide khasra number 977/89 & 
letter no. 90 measuring 0 1-37-38 
14686 elated Hect. (Pvt. Land. Terrace 
16.03.202-l Deposit) 
valid up to 
1 5.03. 20~6. 

Granted by SEIAA 5335 dated 
vide No. 31.08.2022 valid up 
HPSEIAA/2022/1037 to 05 years from the 
on date 18.05.2023 execution of mining 
valid up to 05 year or lease deed. 
validity of mining plan 
whichever is earlier. 

Consent granted for 
one stone crusher 
along with one 
mining lease. 

Fu11her directions 
have been issued 
vide this office letter 
no. 5510-12 date: 
09110/2025 for 
compliance of the 
Environmental 
Gu idelines for stone 
crushers issued by 
CPCB. 

Granted by SEIAA M ining plan issued Consent granted for 
vide letter No. 2349- vide letter no. 5115 one stone crusher 
2357 dated 13.08.20 15 dated 28.08.2023 along with two 
va lid up to 12.08.2022 valid up to mining leases. 
& further extended 27.08.2028 valid up 
vide letter no . 602-609 to 05 years from the 
dated 08.08.2022 for execution of mining 
05 year or val idity of lease deed & 3782 
mining plan whichever dated 18.08.2021 
is earlie r. valid up to 

17.08.2026 valid up 
Granted by SEIAA to 05 years from the 
v i de No. 
HPSElAA/202 1 /869 
on date- 18/I 11202 1 
va lid up to 05 year or 
valid ity of mining plan 
whichever is earlier. 

execution of mining 
lease deed. 

Granted by SEIAA Mining plan issued 
vi de No. vidc letter no. 4 7 12 
HPSEIAA/2023/I 122 dated 09.08.2023 
on date- 14.03 .2024 valid up to 
valid up to 05 year or 08.08.2028 valid up 
va lidity of mining plan to 05 years from the 

Fu11her directions 
have been issued 
vide this office letter 
no. 5516-18 date: 
0911012025 for 
compliance of the 
Environmental 
Gu idelines for stone 
crushers issued by 
CPC B. 

Consent granted for 
one stone crusher 
alo ng with one 
mining lease. 

Further directi ons 
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6 

7 

N urpm, Distt. 
Kangra 

Mis Ankur 
Stone 
Crusher, Viii. 
Pail, PO 
Lodhwan, 
Tehsil lndora, 
Distt. Kangra 

M/s Diamond 
Enterprises 
Stone 
Crusher, Viii. 
Barikhad. PO 
Lodhwan, 
Tehsil 
N urpur, Distt. 
Kangra 

31.03 .2026 Issued vi de 
letter no. 
101 30 dated 
0 1.1 2.2023 
val id up to 
06. 12.2025 . 

3 ) .03.2026 Issued vi de 
letter no. 
I 00- 102 
dated 
30. 11 .2023 
val id up to 
29.11.2025. 

Khasra No. 724 
measuring 04-04-67 
Hect. (Pvt. Land/Terrace 
deposit) executed on 
12.09.2023 valid up to 
11.09.2028 (05 years) 

whichever is earl ier. 

Granted by SEIAA 
vi de No. 
HPS EIAA/2022/993 
on date- 19.05.2023 
(capacity- 33 145 TPA) 
val id up to 05 year or 
valid ity of mining plan 
whichever is earl ier. 

execution of mining have been issued 
vide this office letter 
no. 5522-24 date: 
09110/2025 for 
compliance of the 
Environmental 
Guidelines for stone 
crushers issued by 
CPCB. 

Mining plan issued 
vide letter no. 5 11 5 
dated 28.08.2023 
valid up to 
27.08.2028 valid up 
to 05 years from the 
execution of m ining 
lease deed 

Consent granted for 
one stone crusher 
along with one 
mining lease. 

Further directions 
have been issued 
vide thi s office letter 
no. 55 13-1 5 date : 
09110/2025 for 
compliance of the 
Environmental 
Guidelines for stone 
crushers issued by 
C PCB. 

Khasra No. 1600/617 Granted by Mining p lan issued 
measurmg 08-55-55 MOEF&CC vide F. vide letter no. 3664 

Consent granted for 
one stone crusher 
along with one 
mining lease. 

Hect. (Pvt. Land/Terrace No. J- dated 14.07.2022 
deposit) executed on 11015109120 I I.IA-II valid up to 
04.08.2023 valid up to (M) dated 27/ 11 /2015 13.07.2027 valid up 
03.08.2028 (05 years) fu1ther ex tended vide to 05 years from the 

letter no . 1195- 1202 execution of mining 
dated 17.04.2023 for lease deed 
05 year or validi ty of 
mining plan whichever 
is earlier. 

Further directions 
have been issued 
vidc this office letter 
no. 5525-27 date: 
09110/2025 for 
compliance of the 
Environmental 
Guidelines for stone 
crushers issued by 
CPCB. 
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8 Mis New Last consent was 
Nurpur Stone valid till 
Crusher, VPO 05.07.2025 
Kandwal Current 
Tehsil application fo r 
Nurpur, Distt. Renewal of 
Ka ngra Consent to 

Operate is 
Under process. 

9 M/s Gold Last consent was 
Mine Stone valid till 
Crusher. VPO 18.10.2024 
Lodhwan Current 
Tehsi l application for 
N urpur, Distt. Renewal of 
Kangra Consent to 

Operate is 
Under process. 

10 Mis Om Stone Last consent was 
Crusher, V iii. va lid ti II 
Tipri, PO 28.10.2024 
Lodhwa n, Current 
Tchsil appl ication for 
Nurpu r, Distt. Renewa l of 
Kangra Consent to 

Operate is 
Under process. 

Issued vi de Khasra No. 154/1/ I 
letter no. measuring 04-99-19 
4261 dated Hect. (Pvt. Land/River 
14.07.2025 bed) executed on 
valid up to 14.10.2022 valid up to 
13.10.2027. 13. 10.2029 (07 years) 

Issued vi de 
letter no. 
11 35 dated 
25.04.2025 
valid up to 
04.04.2027. 

Issued vide 
letter no. 
9689 dated 
15.01.2025 
valid up to 
04.03.2026. 

Khasra No. 346/1 
measuring 04-88-12 
Hect. (Pvt. Land/River 
bed) executed on 
05.04.2022 valid up to 
04.04.2027 (05 year s) 

Khasra No. 350,351 & 
352 measuring 04-05-88 
Hect. (Pvt. Land/River 
bed) executed on 
29. 10.2019 valid up to 
28.10.2034 (15 years) 

Granted by M ining plan issued Consent granted for 
MOEF&CC vide letter vide letter no. 2257 one stone crusher 
no. 1402 dated dated 07.06.2022 along with one 
01.06.2016 valid up to valid up to mining lease. 
31.05.2023 further 06.06.2027 valid up 
extended vide letter no. to 05 years from the 
1655-62 dated execution of mining 
04.07.2023 for 05 year lease deed 

Fui1her directions 
have been issued 
vide this office Jetter 
no. 5519-2 1 date: 
091I0/2025 for 

or validity of mining 
plan whichever 1s 
earlier. 

Granted by SEIAA 
vi de letter no. 3595 
dated 08.11.2016 valid 
up to 07.1 I .2023 
further extended vi de 
fil e no. 
HPSEIAA/20 13/2 12 
dated 15.0 1.2025 for 
05 year or validity of 
mining plan wh ichever 
is earlier. 

Mining plan issued 
vide Jetter no. 7784 
dated 07.10.20 16 
valid up to 
04.04.2027 valid up 
to 05 years from the 
execution of mining 
lease deed i.e. 
05.04.2022 

compliance of the 
Environmental 
Guidelines for stone 
crushers issued by 
CPCB. 
Consent granted for 
one stone crusher 
a long with one 
mining lease. 

Further directions 
have been issued 
vide this office letter 
no. 5528-30 date: 
09110/2025 for 
compl iance of the 
Environmental 
Guide li nes for stone 
crushers issued by 
C PCB. 

Granted by SElAA Mining plan issued Consent granted for 
vide letter no. 9046 vide letter no. 6398 one stone crusher 
dated 05.03.20 19 valid dated 2 1.10.2024 along with one 
up to 04.03.2026. valid up to mining lease. 

28.10.2029 valid up 
to 05 years w.e.f. Further directions 
29.10.2024 have been issued 

vide this office letter 
no. 5536-38 date: 
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11 Mis J .V. Last consent was 
Stone val id till 
Crusher, YPO 18.04.2025 
Lodhwan, Current 
Tehs il application for 
Nurpur, Distt. Renewal of 
Kangra Consent to 

Operate is 
Under process. 

12 Mis Shiva 2 1.11.2025 
Stone 
Crusher, YPO 
Kandwal, 
Tehsi l 
Nurpur, Distt. 
Kangra 

3 Mis Slu·i Ram Consent to 
S tone Establ ish has been 
Crusher, V PO granted. 

09110/2025 for 
compliance of the 
Environmental 
Guidelines for stone 
crushers issued by 
CPCB. 

Issued vide Khasra No. I & 54 1 Granted by SEIAA Mining plan issued Consent granted for 
letter no. measunng 04-25-33 vide letter no. 203 vide letter no. 7347 one stone crusher 
937-39 dated Hect. (Pvt. Land/River dated 19.04.20 16 & dated 18.11.2021 along with one 
2 1.04.2025 bed) executed on further extended vide valid up to mining lease. 
valid up to 05.03 .2022 valid up to letter no. 972-979 28.1 0.2029 valid up 
03.03.2027. 04.03.2027 (05 years) dated 15 .02.2023 fo r to 05 years from the 

Issued vi de Khasra No. 73 1 / 1 & 732 
letter no. measuring 03-87-70 
9498 dated l lcct. (Pvt. Land/River 
30.1 2 .2022 bed) executed on 
valid up to 09.12.2022 valid up to 
2 1.11.2025. 08. 12.2029 (07 years) 

Issued vidc Khasra No. 692/1, 693/ 1 
le tter no. 6 10 measuring 02-11-20 
dated I feet. (Pvt. Land/River 

05 year or val idity of execution of mining 
mining plan whichever lease deed 
is earlier. 

EC vide no. is 5785, 
dated 22-11-20 18 for 
validi ty period of EC 
07 years 1.e. 2 1-1 1-
2025 

EC granted by SEIAA Mining plan issued 
vi de file vide letter no. 1565 
nol-JPSEIJ\A/2023/1 09 dated 20.05.202 1 

Further d irections 
have been issued 
vide this office letter 
no. 5539-41 date: 
0911012025 for 
compl iance of the 
Environm ental 
Guidel ines for stone 
crushers issued by 
CPCB. 
Consent granted fo r 
one stone crusher 
a long with one 
mi ning lease. 

Further directions 
have been issued 
vide this office letter 
no. 5542-44 date: 
09/10/2025 for 
compliance of the 
Environmental 
Guidel ines for stone 
crushers issued by 
CPCB. 
Consent granted for 
one stone crusher 
a long with one 
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Kandwal, 09.04.2024 bed) executed on 
Tehsil valid up to 20.03.2025 valid up to 
Nurpur, Distt. 08.04.2026. 19.03 .2028 (05 years) 
Kangra 

14 M/s Nandi Last consent was Issued vi de Stock perm1ss1on issued 
Stone Crusher valid ti II letter no. by MO Nurpur vi de 

VPO 10.09.2024 4952 dated letter no . 1228 dated 
Kandwal, Current 01.07.2025 26.07.2025 
Tehsil app lication for valid up to 
Nurpur, Distt. Renewal of 30. 10.2025 . 
Kangra Consent to 

Operate is 
Under process. 

8, dated 07.03.2025 for 
validity period of EC 
05 years year or 
validity of mining plan 
whichever is earl ier. 

NA 

valid up to mining leases. 
28.10.2029 valid up 
to 05 years from the Further directions 
execution of mining have been issued 
lease deed vide this office letter 

no. 5545-47 date : 
09/l 0/2025 fo r 
compliance of the 
Enviro1m1ental 
Guidelines for stone 
crushers issued by 
CPCB. 

NA Directions have been 
issued vi de this 
office letter no. 
5533-35 date: 
09/l 0/2025 for 
compliance of the 
Environmental 
Guideli nes for stone 
crushers issued by 
CPCB. 

~~~ 
H.P. State Poll ution Control Board, 

Regiona l Office Dharamshala 
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'"' . ~/ w ;-; • 

Sub:. -

·Ref No:-

" .. '°· ~ .. ; . 

_,;___t:tt~hal;;;;d;;h~~~~;;;:;·i~·;~~~~~~~ . ·:·· i . 
(A State Ga~··tc. Under-toking) . l 

Registe1·ed Office 
Number (CIN) 

GSTNo. 

U40109HP2009SGC032255 I 
HPSEBL 02 A.ACCH4894EHZB ' 
Vidyut Bhawan, HPSEBL, Shil.ilfa-171004 (.-H .... -P ..... )_. - ·----· . i;i • 

Tefephone Nu;i,bet' 01.77-2803600, 2801675 (Office), 2658984 (Fax) . 

V.lebsite Address "'·"''"'J.hpseb.com 
E-1\llaif cmd@hpseb.ln&cHt·ectorfa@hpseb.in _______ _,...,..__ ... _______ .;p _ __ _,;i~""-'--_ _ ___ __, ~ ... ---~ ~--

~nt Environm~ntal Engineer, · 
HPSPCB Dharamshala_ 

Dated:- ob ;.... Io · -<_5 

Regarding compliance of Hon'ble NGT order in the matter of OA 
No.1034/2024, K Sanjeev Dogra Vs State of Himachal Pradesh. 
PCB/1034 of 2017 Files/ 2025-3172-80 dated 20.09.2025 . . _ 

"JaiHind" 

_ •- This is · with reference to subject cited _: matter, it is intimated that .the 
_.proposal ·for separate feeders for all crusher units · under this division has been submitted to 
· t~e Olo Worthy Chief Engineer OP) Kangra Zone HPSEBL; Dharamshala along with others 

·· divlsior:i ·for further approval. 

In addition to · this it is also intimated that the work for replacements of 
electronic meters . ~ith smart meter is under progress under ROSS Scheme. 

This for your information and further necessary action please. 

"·" Sr .• utive Engineer, 
. _ . . . .. Electrical Division, 

6opy forwarded for information and necessary action to~p~ Nurpur. 

_ ··1). ·_.TheDeputy Chief Engineer (OP) Circle, HPSEBL, Dalhousie. 

· 2). · _:·The Sub:.:.Diviston_al Magistrate, Nurpur Tehsil Nurpur Distt. Kangra .B) . 

. ' · , 

:. ··. : ,' ' . 

' ' . ~· ·. 

Sr. xecutive Engineer, 
Electrical Division . I 

HPSEBL, Nurpur. 

:- • .J , • ' " 

CJ~ Scanned with OKEN Scanner 
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